FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
M/s. SURYA-LANDMARK DEVELOPERS PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor Surya-Landmark Developers Private Limited
2. Date of incorporation of corporate debtor December 3, 2008
3. Authority under which corporate debtor is | Registrar of Companies, Mumbai
incorporated / registered
4, Corporate Identity No. / Limited Liability | U70102MH2008PTC188635
Identification No. of corporate debtor
5. Address of the registered office and principal | Registered Office:
office (if any) of corporate debtor 603, Nandlal CHS Ltd., Riddhi Palace,
S.V. Road, Borivali (West),
Mumbai — 400092, Maharashtra, India
Principal Office:
Ganesh Manish CHS, Office No. 2, 1% Floor,
S.V. Road, Opp. Bank of Baroda,
Kandivali (West), Mumbai — 400067
Maharashtra, India
6. Insolvency commencement date in respect of | Date of Order: June 9, 2023
corporate debtor Date of Receipt of Order: June 12, 2023
7. Estimated date of closure of insolvency | December 5, 2023
resolution process
8. Name and registration number of the | Mr. Prakul Thadi
insolvency professional acting as interim | IBBI/IPA-002/IP- N01149/2021-22/13806
resolution professional
9. Address and e-mail of the interim resolution | Address: Flat No. 1405, J Block, Rainbow Vistas,
professional, as registered with the Board Green Hills Road, Moosapet,
Hyderabad — 500018, Telangana, India
Email: prakulthadi@hotmail.com
10. | Address and e-mail to be used for | Addressfor correspondence: D.No. 470/12, HIG-1,
correspondence with the interim resolution | Block-5, APHB, Baghlingampally, New Nallakunta,
professional Hyderabad - 500044
Email Id: cirp.suryalandmark@gmail.com
11. | Last date for submission of claims June 24, 2023
12. | Classes of creditors, if any, under clause (b) of | Insufficient information with the IRP to determine
sub-section (6A) of section 21, ascertained by | the same
the interim resolution professional
13. | Names of Insolvency Professionals identified to | N.A. (Refer Entry No. 12 above)
act as Authorised Representative of creditors
in a class (Three names for each class)
14. | (8) Relevant Forms and Relevant Forms for the submission of the claims can
(b) Details of authorized representatives | be downloaded from https://www.ibbi.gov.in/

are available at:

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the commencement of
a corporate insolvency resolution process of Surya-Landmark Developers Private Limited on June 9, 2023.

The creditors of Surya-Landmark Developers Private Limited are hereby called upon to submit their claims with
proof on or before June 24, 2023, to the interim resolution professional at the address mentioned against Entry No.

10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 12.06.2023
Place: Hyderabad

Sd/-

PRAKUL THADI

Interim Resolution Professional of
Surya-Landmark Developers Private Limited
IBBI/IPA-002/1P- N01149/2021-22/13806


https://www.ibbi.gov.in/
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NESTLE INDIA LIMITED

(CIN: LY5202DL1954PLC0O03TEE)
Regal. Offize: 100/ 101, Workd Trade Centre, Barakhamba Lanse, New Delhi-110 001
Email: investongin. nestis.com | Websse: wwwnestiein | Ph 011-241E857

PUBLIC NOTICE FOR ISSUE OF LETTER OF CONFIRMATION

Mpice is haraby gnean that in the absanca af any claim baing lodoad within 15 days
frorm the date of thiz Nobice, lettar of Sonlirmation in bau of duplicate shar corlilcalss
shiall De lssued Torundermentionsd shane ceriicates reported lost
Starting Mo, of

Certificate Mo(s).  First/Sole Shareholder

BROGOD Sunil B Parikh 39147145 1

148614 Ajit Miehrata TOZ3I05GE 5

517565 Il M Lakshmi Nardvana 51396613 14

Bra434 M W Lakshmi Narayana 64259071 s

LLTEE0 Jashir Kaur aTaaasy

BHIN05 Mahesh Menta GaATETTET

727050 Manek Cyrus Guzdar GE22T2TH

4116 Manek Gyrus Guzdar 52353843

sHrord Al Purohit B 162305

Tg4903 fibha Purahs AER13965

BO4183 - fibha Puraht 61070410

THAATS - Abha Purnaki 36343417

BE4ATE Harish Unival GAEEEZE

G13830 Kaipana Kanhay:alal Shedj T

Be1550 Kalpana Kanhayalal Shedj 477360

314778 - 314780 Kafpana Kanhayalal Shadj 41437706

G954 Jyali Mehia GaAriT1h

Bi12925 Misha Sarda 157004

312955 - 312856 Misha Sarda ERE AL

FR1154 - 281162 Dara Ardeshir Shrafi J9R25095 437

BIA102 - 803104 Dara Ardeshir Shrafl 61373246 106

BOG015 - BOS018  Dara Ardeshie Shrafl AT0Z0946 166

The above information is also available on the website of the Company
For Nestle India Limited
Framod Kumar Rai
Company Secrefary & Compliance Officer

Date : 12062023
Flace : Hew Dein

5. E. RAILWAY - TENDER For
CORRIGENDUM

Corrigendum o tender vide NIT Mo, E-
DRM-Engg-ADRA-44-48-23 dated
24052023, D 1o adminisiralive reasons,
the closing date of following tenders
scheduled on 23062023, 15 rescheduled
on 3006 2023, 5. No, & Tander Notice
Mo (1) Mo E-DRM-Engg-ADRA=4-23. (7]
Mo E-ORM-Engg-ADRA-45-23, {3) No. E-
DRM-Engg-ADRA-46-23. (4) Mo. E-DRM-
Engg-ADRA-4T-23, (5] Mo. E-DRM-Engg-
ADRA-48-23; dated 24.05.2023. Howevar,
Eligibility enferia shall be reckoned as an
criginal closing date ie. 23.06_2023.
CANCELLATION

Advertising in
TENDER PAGES

Contact

JITENDRA PATIL
Mobhile No.:
9029012015

Landline No.:
67440215

Due o administrative reasons, MIT Mo. E-
DEM-Engg-ADEA-53-23 daled

TCPL PACKAGING LIMITED

CIN:- L22210MH1987PLC044505
Reglstered Offlee:- Empire Mills Complex, 414, Senapati Bapat Marg,

Lower Parel Mumbai 400 013 Tele:- + 91 22 61646000 ,

Fax:- +31 22 24935893 | Email:- infog@icplin | Website:- waw.tcpl.in,

ity Shares to the Investor Education and Protection Fund
Mambers are heraby informed that in terms of Section 124 (8) of the Companies Act,
2013 read with Rule 6 of tha Invesiors Education and Protection Fund Authority
[Accounting, Audit, Transfer and Refund) Rules, 2016 Equity Shares of the Company in
respect of which dividend entitements have remainad unclaimed or unpasd for Seven
consecutive years or more, are required to be transfarred by the Company to the
Invesiors Education Frotechon Fund {IEFF) constituted by Government of india.

Lnclaimed or unpasd dividend up fo the year ended 3ist March, 2015 has been
fransferred by the Company to the IEPF within the statutary fime period and unpaid
dividend from the year ended 31st March, 2016 is presently lying in tha Linpaid
Dividend Account of the Compeny,

In terms of the Investors Edwcation and Protection Fund Autharity (Accounting, Audi,
Transfer and Refund) Rules, 2016, the concerned Members are baing provided an
apportunity 1o claim the said unpaid dividends by sending letter under their signalura so
&5 to reach our Registrar and Transfer Agents (R TA). Link Intime India Private Limifed,
€101, 247 Park, LB 5 Marg. Vikhroli West, Mumbai 400 083, Tel Mo; +81 22 49186270,
Fax: +81 22 489186060 email:- lepishares@linkintime.co.in, Websita:-
wiwrwe lvkinfime.couin on or before 16.00.2023, The details of the concemed Members
and the shares for transfer to IEPF are avadable on the Company’s website
woanw icplin under the section 'Investors Relations’. In the event valid claim is not
received by our RTA, the Company shall take action towards fransfer of shares to
demal account of IEPF Authorty, as stated above, pursuant o the said Rules,

{nce these shares ane transferred (o the [EPF by the Company, such shares may be
claimad by the concermed Members only from |EPF Authority by following the
procadure prescribed wnder ihe aforesaid mentioned Rules.

Individual letiers in this regard have been sent io the concemed Members at their
address registered with our RTA, Clarification on this matter, f required may be sought
from our RTA by sending maif to jepf shares@linkintime.co.in or by cafing them at
telaphone no, +91.22 491858270,

This Molice i published pursuant fo the provision of the Investors Education and

Protection Fund Authority (Accounting, Awdit, Transfer and Refund) Rules, 2016, as
amended ("IEPF Rules")

Transfer of E

For TCPL Packaging Limited

5 G Nanavati

Executive Direchor & Modal Officer
Dinz- 0003526

Place:- Mumbai
Diata = 121062023

( siInPLEX

SIMPLEX PAPERS LIMITED
REGSTERED QFFICE: O SHRISAI BHAVAN, BRLAGHAT ROAD
T POINT, GOMDAA- 441 614
CORPORATE OFFICE: 30, KESHAVRAD KHADYE MARG,
SANT GADGE MAHARAJ CHOWE, MAHALAXMI (E], MUIMBAL- £00 011
Tel Mec+81 22 2308 2951 Wabsite : www simglex-group.com
E-mnal : papars@smmplek-groun.com CIK-L2 1010MH1954FLED T8 537

PAPLRS LTD

LIS H COLGATE-PAMOLIVE (INDIA) LIMITED.

PUBLIC NOTICE - 26™ ANNUAL GENERAL MEETING

Matic i hereby ghian thal the 257 Anmual Gerseral Mesding (he AGW the Mesling) of Srplex Papers
Lirmiledd (S Compary] wil be convened an Tisesday, the 1% Agust, 2023 at 12:00 roon thaugh
Videa Conlesenca (V3] 7 Cfhar Audio Visual Maeares {DAVM) Taciily proviced by fhe Malional Securnilias
Dapeeilory Limitad (NSDL) o transact the businassas as sed out in the Nofica canvering tha AGM.
This b5 in compliance with tha apphcainls provisions of the Companies 8¢, 2013 (the 427 and the Bulas
made fersunder, redd with General Ciculars dated 8% Apl, 2020, 137 Aanl, 2020, 5 May, 2020
alory) with subsaguant Greulars issosd in Lhis regand and the labast dated 267 Decambar, 2022 by
the Mirisiry of Corporate Alfairs [ the MCA Cinculars) and Circular dated 137 May, 2022 read with
Circular datad 5° Jarwary, 2023 Esesd by the Securiliss and Exchange Board of India | tha SEBI
Circulars) and other applicable circulars isswad in this rapand.

The Arnzal Repart for the year 2022-23 af the Company, iar-afe, conlaining the Kalice of the
AGM, Fimanclal Statements and other Statudory Aepons will be avallable on the wetsse af the
Company al pagers simplex-group.com and on the webgile of the Sock Exchange viz,
ey hepinda com The same & 3o avaikable on The website of the NSO al waw,evoling nsl. com

The Anrual Report for the year 2022-25 of the Compary wil be sent slecinanically to thoss Members
whose amaill addresses ara regstered with the Company | Aegistrar & Tranzier Agent {the ATA) |
Depository Parficipants (DFs'). The requirement of sending physical copies of the Anrual Repor has
bean dspansed with wde shove-mantipred MCA Circulars and SEBE Cincutars,

Mizmbars can attend and padicipate in S AGM throwgh e VCADANVM facilty and cast ther wodas on
all resciutions set aut in e Nolice of the 8GM theough E-vpling systam CALY, the details ol which
will be provided by the Comgany in the Nalice of the Mesfing. Membars atlending 1ha Mealing
throwgh VGOV =hall be counted for tha purpose of rackaning the quanm under Saction 103 of
tha Act

Thie Mambers of the Gompary hoiding Shanes aither in physcs! [ damat toem and whd have nol
regiglered updated ey e-mall addresses wilk e Camparmihe BTA [ the DPs ane recueshed ko
send the Micwing documantsirdamation va a-mail % Pusva Shansgistey (Indx) Private Limeted,

BT of the Comparny &% support & purvasharg com or with the relevant DPs, in ceder o regsien

updale feir a-mail addrasses and 1o colain w=er 1D and passward fo casl thair vole firaugh emoba
e=waling ar e-aling &1 ke A

= Wame registered in the recards of the Comparry
= E-mail addre=z and Maobile numbsr

= DPID- Clignt 1D, Client Master Copy o Copy of Consolidated Aocount Statement (For Shares hekl
Damat]

= Gelf-attesied scanned copy of the share ceddilicale front and back (For Shares held in physical)

= Seff-amasied scanned copy of PAN ard Aadhar cands
For and on behalf of the Board of Direciors

Shakhar R Smgh
Db 13" June, 2023 Director
Place: Mumbai DM- 03357281

Registered Office: Colgate Research Centre, Main 51, Hiranandani Gardens,
Sainath Nagar, Powai, Mumbai, Maharashira 400076,

Motice is hersby given that the Centificates) far the under mentioned Equity Shares
of the Company have been bost [ misplaced and the holdens) of the said Equity
Shares have applied foihe Company to issue duplicate Share Cerlificateds)

Any person who has a claim in respect of the said Shares should Bdge the same
with the Company at ils Registered Office wilhin 15 days from this date else the
Company will proceed 1o ssue duplicate cedificatlels) o the aforesaid applicants
without any further intimalian

Kind of

Mame of =, Falio No of o Ceart,
Sacurities & o istincive Mos.
Sharehalder Face Value | NO-  |Securities Nos
KIRTI EQUITY & |K104T8| 100 105060005 - 105060104 | 2016471
TALAKSHI SHAH RS.1/-
: g |13ITSATI06 - 1375ATETS | 2074196

Mame of Applicant
KIRTI TALAKSHI SHAH.

Flace: Mumbai
Date: 13/06/2023

INDIAN BANK, GF. Vishwakarma Niwas,
Station Road, Mavghar, Vasai Road - 401202

A T ALLAHARAD | |Ph, : (0250-2337140, 2338079

YOUR TECH-FRIENDLY BaNk | Emall |d; vasairoad@indianbank.co.in

POSSESSION NOTICE
(For Immovahle Praperty)
[Under Rules 8(1) of Security Interest (Enforcement ) Rules, 2002]
Whereas :
The undersigned being the Authorsed Officer of the Indian Bank Vasal Road
appaointedidesignated under the Securitization and Reconstruction of Financial Assats
and Enforcement of Security Inferest Act and in exercise of powers coniermed under
sechion 13{12) read with rule 3 of the Secunly Interes! (Enforcement) Rules, 2002 issuead
demand notice dated 04,04.2023 callng upan the borrower Mis Shradha Poly Pack
{Proprietor Mr. Prashant N Hota) and Mr. Prashant N Hota (Borrower), 1o rapay the
amount mantionad in the nobice being Rs. 25,69,712.00/- (Rupees Twenty Five Lakhs
Sixty Nine Thousand Seven Hundred Twelve Only) within &0 days from the date of
receipi ofthe said notice
The borrower having faded io repay the amount, notice is hereby given to fhe borrower and
{he public in general that the undersigned has laken possession of the property descrbed
herein below inexercise of powsrs conferred an him under sub sachon 13(4) of tha said Acl
reand with rule 8 ofthe sald rules, on this 7" of June of the year 2023.
The borrower in paricular and the public in general is hersby cautioned not 1o deal with the
praperty and any dealings with the property will be subject to the charge of the Indian Bank
for an amount Rs. 25,69,172.000- (Rupees Twenty Five Lakhs Sixty Nine Thousand
seven Hundred Twelve Only) as on 04.04, 2023 and inferest, charge thereon.
The borrower's attention is invited to provigions of sub-sachion (3) of seclion [13) of the A,
nrespect oftime available, fo redesm he secured assets
DESCRIPTION OF PROPERTY

Flat No. B-21106, Building Mo. 02, 1% Floor, Janak Railway Mens CHSL, Survey
No. 33(Part), Navghar, Vasai (E), Palghar-401208

Date: 07.06.2023, Sdi-
Place: Mumbai Authorised Officer (Indian Bank)

2405 2023, to be closed on 23.06.2023
stands cancelled (PR=2TSICH

GLASSIFIED CENTRES IN MUMBAI

Promserve
Vile Parle (W),
Mobile : 9167778766

Venture

FORM A
PUBLIC ANNOUNCEMENT

Uindsr Raguision £ of the inssivency amd Bankayrcy Boa of india
sy Aesoiulon Arocess e Composahe Parsons) Regulahions, 2076

FOR THE ATTENTION OF THE CREDITORS OF

M/s. SURYA-LANDMARK DEVELOPERS PRIVATE LIMITED

Bombay Publicity

Andheri (W) __ldenification Mo of corporate detion
Mobile : 9870703542 5 _P.-:H:raaa ol the registenad oiice and
.. |principal offica (if aryd of corposte

Carl Advertising, ik

Andheri (W),

Phone : 6696 3441 | 42.

Gauri Press Communication,

Andheri (E), il e g o

Mobile: 9820069565/ 9820069568 6. |Imsohancy comimencaman dals in
ot of compoats debior

Keyon Publicity e T T A TS

Andheri (E.) .

Phone : 28253077 |resChibon process

Mobile : 9920992393 B NamB and regainetion numbsar o the

Lokhandwala Advertisi; i

OoKhanawala vertlising, = £ - . "

Andheri (W), R o e

Phone : 26364274 | 26316960. G, |Address and emal of e inlesim
rasolilion profegional, A5 regiliened

Multimedia Informatics with the Bloard

Andheri (W), bl rririetond

8286013339 16, | Ackdiress and e-mall to I:lﬂ_l.ﬁql:l for
conmesporciencs with $ur intenim

Prime Publicity Services, resohibion professinnal

Andheri (E),

Phone : 26839686 | 26830304. L e e L T,

11| Lt date fow s1bmission of cleime:

12 [Clesses of crediors. i any, under
clas jb) of sub-section §34) of Sedhion

21, ascedained by e inlesim rescfulion

Zoyz Creations

Andheri (W),

Phone: 022-26288794

Mobile: 9833364551/ 9820199918

prodessiongl
13 Names of Insolency Professionais
identhied to act as Authorsed
Rasmpsribabe of crechlors n a cass
__|{Three names for each cass)
14145} Raleweant Fores and
o) Datals of authonzed reprasanialives
e aveilabie ar

P. V. Advertisers,
Jogeshwari (W)
Phone: 26768888
Mobile: 9820123000

Neha Agency,
Goregaon (E),

Phone : 2927 5033.
Mobile : 9819099563.

Andheri (E) . BRELEVANTPARTICULARS
Phone : 61226000 1. |Mame ol corporale debio  Burya-Landmark Developers Private Limiled
Anuja Media 2, [ o incovporeiive CF COpEYEs coniey | Esosinher 2, 2008
Andheri (W), 3. | Auhonty Lnder which corporate detior Registnar of Companies, Mumbai
Mobile : 9152895703 is ncomoraked | egistered

- [Copsin Bty HE [ ed i T

. Kandnai (iest, Murnbai - 400067 Maharashes, Inda

_ Diate of Recedpt of Order: June 12, 2023

-Mr.Pmmurracl

_Teargana, india. Email: prsdiadipholmal com

. Emall Id: cip sunalandmarki@gmal com
_dune 24, 2023

Fietervant Fomns for e sLbmeson of he claims can ba

Pafaca, 50 Foad, Bodvali (Wesl), Mumbal - 400082,
Manareshira, Inda

Principal Cifce: Ganesh Manish CHS. Office Mo, 2,
151 Flooe 50 Rosrd, Qop. Bank: of Baroda

Ciate of Order: Jume 9, 2023

December 5, 3023

IBEFA-002IP- MO {aE0e 122113806

Address: Flat Mo, 1305, .J Block, Ranbow Vestas,
GGresn Hilks Foad, Moosapet, Hyderabad - 500014,

Address Sor correspondence: DMNo. 47012, HIG.
Block-S, APHE, Baghingarrpaly, New Nalskunta,
Hyderabad - 00044

Insufficiant informration wath the IRF o determine
e =rTn

WA (Refer Entry Moo 12 Bbove)

downicadad from hitps: S obd govind

CcSsp
Goregaon (E)
Mobile : 8652400931

Shark Enterprises,
Goregaon (E),
Phone: 022-26863587

Adresult Services,
Goregaon (W)
Phone : 28762157 | 28726291.

Samartha Advertiser Pvt. Ltd.,
Goregaon (E),

Phone: 26852294

Mobile: 9594969627

Target Media,
Goregaon (E),
Mobile: 8692959648/ 9702307711

AD Support Advertising,
Malad (W),
Mobile: 9869463650

Bijal Visual Ads.,

Malad (W),

Phone: 28835457/ 28805487
Mobile: 9322265715

Signature

Malad (W),

Phone : 022-28811012
Mobile : 9820489442

Synergy Advertising,
Malad (W),
Phone : 28891428 | 22811012

Arihant Advertising,
Kandivali (W)
Phone : 28626679
Mobile: 9004992568

New Boom Ads,
Kandivali (W),
Phone : 28640221
Mobile : 8779275373

Popular Publicity
Kandivali (W),
Mobile : 9820994485

Vikson Advertising Agency
Kandivali (W),

Phone : 28645005

Mobile : 9820433200

Super Age
Borivali (E)
Phone : 42872727

Express Advertising,

Borivali (W),

Phone : 2833 7799 | 2833 9977.
Mobile: 9820401077

Falcon Multimedia Pvt. Ltd.,
Borivali (E)
Mobile : 9833226463

Jeet Publicity
Borivali (W),
Mobile : 9820006816

Nikharge Advertising,
Borivali (W),

Phone : 28921255
Mobile : 9322210176

Sarvodaya
Borivali (W),
Mobile : 9322139909

Ad Plus
Mira Road (E)
Mobile : 8779657505

Mira Road (E),
Phone: 022-28114235
Mobile: 9833933502

M.S. Advertising,
Bhayander (E),
Phone: 022-28160100
Mobile: 9769711727

Sugo Advertising,
Vasai (W),
Phone : 7756982329/ 7028565571

Mayuresh Publicity,
Virar (W).

Phone : 0250 - 2503913.
Mobile : 9923935556

Plasma Advertising,
Panvel.
Phone : 022-27461970

Ronak Advertising,
Vashi.
Phone : 71012345

Miztica is haraby given that the National Compary Law Tribanal, Mumbai Banch has ordered
tha commencament of a corporate msolency resolution procass of Surya-Landmark
Davalopars Private Limited on June 9, 2023,

The craciors of Surya-Landmark Developers Private Limited ara hareby called wupon o
submit their clams with proof on or bafore June 24, 2023, to the intenm resoiution
profassional at the address manticoned against Entry Mo, 10

The Financial Credilors shall subrmd their ciairms with proal by slecironic means anly, All
other creditons may subimit the claims with proot o peraon, by post o by elecironic means,

Submission of false or misleading proofs of clalm shall attract penalties.

Daate: 12.06.2023 sd-
Place; Hyderabad PRAKUL THADI
Interim Resolution Professional of

Surya-Landmark Developears Private Limited

1881/ IPA-002/1P- NO1149/2021-22/13606

Ashansi Advertising & Press Relations,

f‘-i'nﬂnci“.ep' .in

The Special Recovery and Sales Officer
The Pratap Co-operative Bank Ltd

In the precinct of
104, Sopariwala Building, Bhuleshwar, Mumbai 400 002

PUBLIC AUCTION NOTICE

Sr| Name of the _Recovery Reserve Description of
No| Judgment Deblor mﬁr gcsb;t;r;d Price Property

-l

Mrs. Reena Sanjay | 1407/2020, dated | Rs.65,31,000/-| Flat No.301, Building

Khandagale and 30.12.2020 [Rupees Sixty | No.15, Mahavir Palace,
Mr. Sanjay Vikram Five Lakh |Deepak Hospital
Khandagale Thirty One | Road, Mahavir

Thousand |Magar Phase 2, Mira
enly] Road [E], Thane -
401107, Area-BBE

ga.it bullt up.

The special Recovery & Sale Officer invite offers in sealed envelope from interasted
parties is respect of above mentionad Immavable Properties put up for Auction sale
on " As is Where is, what ever itis’

1] The bid form containing term and condition of awction or other information, o any can
be oblained from the office of the SRO of any working days as well as af the time at the
data of the inspaction on payment of Re. 100 inspaction of the property is scheduled
on06.07 2023 between 12.00 a.mto 2. 00p.m.

2] The intending bidder should send their bid in sealed emvelogs along with the inferest
Iree Eamest Money deposil (@15% of the bid amount for property by way of PO/DD
favoring “The Pratap Co-operative Bank Ltd, Mumbai® The Bid will be received by
=R af abowve mentioned Bhuleshwar Office for the Properiy on or before 12.07 2023
&l 3.00 p.m.The tender for the property will be open on 12.07.2023 al 3.30 p.m.
ormvards al the office of decree holdar Bank iz, Tha Pratap Co-oparative Bank Ltd at
=opariwala Building , 104, Bhuleshwar Mumbai-400002. The qualified bidders shall be
arven opportunity 1o improve upan thesr bids.

3] The successhul bidder shall be required to make up the remaining balance of the
finalized bid amount excleding eamast money within 30 days from the date of
auction.

4] In case, the successiul bidder faiis to pay remaining 85% of the bid amount as
mentioned in olause 3 abovethe eamest money deposided will stand forfeited,
Similarty i successiul bidder fails o pay the full amount within 30 days from the date of
auction the amount paid fill date will stand forfedted.

5] All charges levies, faxes, society dues and for any other liabilibes/outgoing accrued
against the property shall be bame by the successful bidder, Prasent accrued Eabilites
on the praperty are not known and if any, itwill be borne by succassiul bidder.

6] The Special Recovery and Sales officer reserves his right to accept or reject any or all
offers and also postponel/cancel the auction without assigning any reason and also to
modify the terms and conditions of tha avction sale without prior notice,

T} Offer bid armount lesser than resarve price will not be anterained.

B] Successful bidder should carry out due diligance prior to purchase of the praperty and
neither the decree holder Bank nor the Execulive authority in any way. shall be
responsible for any dispule ansing there from successful baddar will have 1o deal i
hig/herthair own costand consegueances.

9] All concernad parties of Mrs. Reana Sanjay Khandagle & MrSanjay Vikram
Khandagle are hereby informed to be present on the auction date ie. 12.07.2023
respectively 8 Bhuleshwar office.

10] Dispute, if any shall within the perisdiction of Mumbai Court only
Given under my hand and seal of this office on Wednesday 12° June 2023,

Sdi-

Special Recovery & Sales Officer

Date : 12.06.2023 Co-Operative Department, Mumbai
Place : Mumkbai Government of Maharashtra.

-

Linking of PAN & AADHAAR is Mandatory
Last date

30.06.2023

Consequences of not linking your PAN with Aadhaar

* Your PAN will become inoperative * TDS will be required to be deducted at a higher rate

a"l'-_:'-#—-'
Azadl kg
AmntpMahotsav

Link online with late fee of Rs. 1000/-

To link PAN with Aadhaar visit https://www.incometax.gov.in/iec/foportal and follow on screen
instructions after clicking on ‘Quick Links' section and selecting ‘Link Aadhaar’ option.
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* Pending refunds and interest on such
refunds will not be issued

For more information, see Rule 114AAA of the Income Tax Rules, 1962 and Notification No. 37/2017 dated 11" May 2017.

* No person shall obtain more than one PAN

* Penalty of Rs.10,000/- may be levied for
obtaining more than one PAN

For e-Brochures,
scan QR Code

Attention

] —
At Lo

* TCS will be required to be collected at a higher rate

Deductors may verify status of PAN as under

* For checking status of single PAN, visit
https://www.incometax.gov.in

* For checking status of PANs in bulk, visit
https://report.insight.gov.in

Income Tax Department

cbe 15401/13/0005/2324

m Central Board of Direct Taxes

For more information, please visit www.incometax.gov.in

For more information,
scan QR Code

o @ IncomeTaxindia

@ i@income TaxindiaCfhicial 0 @income TaxIndiaQfficial

G @Income Tax India @ @income Tax India Official
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PUBLIC NOTICE

Public Motice is hereby given to all the general public by my client
Mr. Jitendra Gordhandas Parghi & Mr. Mihir Jitendra Parghi, who
has purchased the Room No .01, Gr. floor, Shree Ramdevji Niwas Co-
operative Housing Society Ltd., Dr. Maheshwari Road, Noor Baug,
Mumbai-400 009, admeasuring 225.00 sq. feet as per Sale deed
dated 08.07.2021. Mr. Jitendra Gordhandas Parghi has approached
the Deccan Merchants Co-operative Bank Ltd., having its head office
at Charni Road E, 217, Raja Ram Mohan Roy Rd, Bhatawadekar
Wadi, Ambewadi, Girgaon, Mumbai, Maharashtra-400 004, for a loan
against the mortgage of property standing in the name of Mr. Jitendra
Gordhandas Parghi along with Mr. Mihir Jitendra Parghi.

Any person or persons having any claim, title, interest, rights
arising out of legal heirship and / or any other legal rights in respect
of Room No. 1 may contact / handover the same to the advocate
mentioned hereunder with all the concerned documents in writing
within 15 (Fifteen) days of publication of this notice. Any claims
received after 15 (Fifteen) days from the date of publication of this
notice shall not be entertained.

Date : 12-6-2023 Sd/-
Advocate Rajesh A. Tekale
Shop No. 2 Shree Ganesh C.H.S Ltd,

Sector 28, Nerul (W), Navi Mumbai- 400706.
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